
TIIE LiT)JIIN18TRATOR GENERAL'S 
ACT, 1574. 

ARRANGEJIEYT O F  SECTIONS. 

SECTIOI\'S. 
1. Sliort title. 

Idocal extent. 
Conimeiiceii~eiit. 

2. Repeal of Acts. 
3. Interpretatioii-clause. 

PART 11. 

4(. Designation of the Admiilistrators Gelieral in the three 
Presidencies. 

.5. Appointnient, suspension and removal of Administrxtors 
General. 

(i. Quslification of future and contilluance of existing in- 
cuinbents. 

7. AdmiiiistratOr General 11ot an officer of High Court. 
8. Probates, &c,, granted by Supreme Courts to Ecclesias$i- 

cal Reeistrars to have same effect as if granted to Act- - 
ministrator General. 

9, T\ITo Administrator General. to , be . Ecclesiastical Re- 
gistrar. 

Adininistrator General not to hold any other office with- 
out sanction of Government. 

10. Peiialty for trading. 
13xce~iion. 

- 

11. Security to be given by Adininistrator Gene~al. 
Substitntion of secnrity or sureties. 

1%. No security nor oath to  bc reqnired from Administrator 
General. 

13. Apyointinellt of oficiating Adluiiiistrator General. 



(a).-Gray~ts o f   letter.^ of ArT)~~inistrafio/~ a?zrl Pro6ccle lo t l e  
Adn~inistmtor Geaeral. 

SECTIONS. 
14. As regards Adininistrator General, Higli Court at Presi- 

dency town to be deemed a Court of competent juris- 
diction within meaning of Act X of 1865, sections 187 
and 190. 

15. Administrator General entitled to letters of adnlinistra- 
tion, unless granted to next-of-kin. 

Administrator General entitled in preference to ciditor,  
11011-universal legatee or friend. 

16. When administration of estates of persons other tliaii 
Hindds, &c., is to be by Administrator General. 

17. Power to direct Administrator General to apply for 
administration. 

Administration to effects of Hindbs, &c., when grailted 
under this section. 

Costs of unnecessary.-.appliention. 
18. Power to  enjoin Administrator General to collect aild 

hold assets until right of succession or dministration 
is ascertained. 

Rate of commission payaljle iil such case. 
19. Probate to be granted to executor appearing in tlie 

course of proceedings taken by Administrator General. 
Costs of proceedings taken by Administrator General 

to be paid out of estate. 
20. If no executor or next-of-kin appear or give necessary 

security, administl.ation to  be granted to Adininis- 
trator General. 

21. Administrator General in certain cases to seenre and dis- 
tribute the effects of soldiers. 

Proviso. 
22. Power to grant Administrator General letters limited 

to purpose of denling with assets in aceordance w i t l ~  
Regimental Debts Act. 

23. Adinhistrator Geizeral not precluded from apl)l.ving $M 
letters in any case within one month after death. 

94. A f k r  re~roc~tion, let,ters of adn~inistration granted to 
Administrator General to be deemed as to him to. liave 
been voidable only. 

Eaceptioi~. 
Proviso. 

25, Validity of payments m:~de by ~\dmiiiistrator Gcller;tP 
prior to revocatioll of ;~dministraiion. 

2 l<ecall 



2 Recall of Ad~ninist~rator General's administmtion, and 
grant of prohate, kc., to executor or nest-of-kin. 

Time within which application to. revoke such admillis* 
tration must be made. 

27. Costs of obtaining administration, &c., may, on revom- 
tion, be ordered to he paid to Administrator General 
out of a,ssets. . . 

28. Exclusion of creditor8 who have not proved from assets 
with whkh a dividend is made. 

After one year from grant of administration,. distriba- 
tion of assets by Administrator General to be allowed 
against all claims of which he had no notice. 

Person receiving paymcnts liable to refund. 
W h a t  to be notice of debt or claim. 

9 Letters of administration to bc granted to Administr%tor 
General by his name of office. 

Authority given by such letters. 
30. Gra.lit of probate to Administ~*a.tor General named as 

executor by virtue of his office. 
31. Transfer by private executor or administrator of interest 

under probate or letters of administration. 
32. Appointment of official trustee as trustee of assets 

carried to separate accounts. 
, 33. Vesting of estates, &c., in successor of Administrator 

General. 

(b-) .-&dits 2,y a d  agaizst the Ad~1~rLk7zist.r.aior Genera Z. 
34. ~dmin is t ra to r  General to sue k,nd be suediii h i iname of 

Suit not to abate by death, kc. 
Proviso as to costs. 

(c)  .--G.ra~tt of CerliJicales by ;?/he Ad~t i fb is t~alor  Ge~~eraZ. 
-. 36; In what case -4dmini~t~rator General may grant certifi- 

No  certificate to be granted where probate or administra- 
. . tion talcen out, or in respect of money in Goverl!ment 

Savings' Bank. 
37. Grant of certificate to creditors,. 

38, Administrator General not boulid to grant certificate 
p less satisfied of claimant's title, kc. 

: -39, Copy of certificate wit11 receipt anrlesed, when signed by 
certifica,tc-holder, !.o be a discharge. 

R.igllt of csecutor o r .  adrninistrnlor agaiust certificate- 

It ight of creditor against assets in hnnds of cert,ificate- 

. . . .  
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40. Adnziilistrator Cfeneral not bomld to take out acllminis- 
tration on accouilt of effects in of nvhiull Ile 
has pau ted  certificate. 

4,1. Fee for certificate. 

(ll.)-J.rpenses of the Bdv/,illistra/r~r Ge~ze?-al's X,ftablisA~/ze,~t. 
42. Administrator General to defray expenses of estabIisllmelLt. 

(e) .-Accozs~zls a~zcl Schedzrles. 
43. Administrator General to keep separate acconnt for 

each estate, to be open to inspection on p ~ y n ~ e n t ;  - - 
of fee. 

44. Administrator General to furnish half-veaslv schedules. 
d " 

Schedules to be filed and published. 

PART IV. 
OH THE AUDIT OF TIIE AD>IINISTR.ITOR GENERAL'S ACCOUKTS. 
4.5. ~bvern inen t  to appoint auditors. 
46. Auditors to examine schedule, and report to Government. 
47. Auditors to have power to summon witnesses a i d  to call 

for books, kc. 
Penalty for non-attendance. 

48. Costs of preparing schedules, kc., how to  be paid. 
4'3. Auditors to report specially to Goverriment if accounts 

appear incorrect. 
50. Proceedings upon such report. 
51. Costs of reference, &c., how to be defrayed. 

OF THE CO~IXISSION OF TIIE AD>IIXISTRATOR G ~ I S R A L .  
52. Commission to be received by Administrators General. 
53. Section 52 not to apply to propcrty of ofhers and 

soldiers dyi~lg oil service, coming to hands of hdminis- 

t 
trator General. 

Administrator General entitled to a commission, of only 
tllree per cent. on gross alnouilt of such property. 

54. TVbat expenses, &e., commission is to cover. 
lIow ~ayable .  
Commissioil retained to be deemed a distribution. 

55. Commission of the Administrator Gener:tl of Uengal 
may be raised and again redaeed. 

Conl~llissioil of the Administrators Gelicral of lilxdras 
and Boinbay may be reduced and again raised. 

Proviso. 
56. Comillission not to he c11:lrged 1 ) ~  executor or adminis- 

tratol. other than the Administrator General. 
Ucclucst in favotu ui' cxcc~itois not  ailfcctcd. 4 

l'AI1Y1 7-1, 
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PART VI. 

l'ower to make rules- 
For custody of assets. 
For remittance of money. 
For guidance of Administrator General. 
Proviso as to  rules now in force. 
Publication of new rules. 
Power to decide when commission shall be deemed pay- 

able. 
Orders of Court to be equivalent to decrees. 
False evidence. 
Assets unclaimed for fifteen years to be transferreci to  

Government. 
Proviso. 
Mode of proceeding by clbaimant to recover principal 

inolley so transferred. 
District Judge in certain cases to take cliarge of property 

of deceased persons, and to report to ~ldministr:~tor 
Genefitl. 

Act not to require administration of estates of soldiers, 
uilless Administrator General authorized by lltilitary 
Secretary or Committee of Adjustment. 

Indian Succession Act and Indian Companies' Act not 
to affect Administrator General. 

Saving of provisioiis of Presidency Police Acts as to 
petty estates. 



P-WED BY THE GOVERXOX GENERAL OF INDIA IN COI:XCLL. 

(Receh-ed the an~errt o f  t Je  Gorernor General OM tlre 10th (Zoy o f  
February 1874). 

An Act to consolidate and amend the law relating 
to the office and duties of Adminislrator General. 

WI%EEEAS it is expedied to consolidate and 'rexmue. 
amend the law rclnting to the office- and duties 

of Administrator General; It is llereby enacted as 
follows :- 

PART I. 
P RELII~IX~IKY. 

1. This Act map be called "The Administrator short title. 

General's Act, 1874 :" 
I t  extends to the whole of British India and, SO ~ 0 ~ ~ 1  ,,te,,t. 

far as regards British subject.s,of Her Majesty, to the 
dominions of Princes and States in India in allinnee 
with I3cr &fajest7 ; 

And it shall come into force at once. Commence- 
mer~t. 

2. Act NO. XXIV of 1867 ( to  ~maol idnte  m d  iteped OE 

anae~d the Jato 9-elating to the o$ce and dzaties qf A d -  A"s. 
mimistrator Gene?*al) and Act BQ. XIX of 1869 ( to  
facilitate admni&l?*ation to tJ~e estates of deceased 
' 3 y i t . k  JL subjects kh the ~yde?*abc6d Assigmed D is fricts) 
and Act No. V of 1870 (so far as i t  relates to the 
Administrator General) are hereby repertred. 

Al l  things duly done ilnder ;tny of the el~actlne~lts 
l~crel~y repealed sllall IN considered as horiag b c ~ u  
clone under this Act,. 

3. In 
1, 



A~lnzin istm/or G ~ ? , I ~ Q P O ~ .  [ACT 11 

Dant in tlie subject or context- 

(a)  the territories for tlle time being respecti~rcl~ 
under the governments of the Lieutenant-Governors 
of Beagal, the N0rth-T3~esteiw l'rovinces 2nd tlie 
PanjAb ; 

(6) the territories for the t,ime being respecti~rel~. 
1ulile.r the aclministilations of tlie Chief Colllllzissioilers 
of Ondli, the Central Pro~inccs, 3l.itisli Bunna, 
i i jn~cr  and Nairn-&ra, Assani and the Andaman nud 
Kicoba.~ Islands ; 

(c) such of the dominions of Princes and States 
aforesaid as the G o v ~ ~ n o r  General in Cou~icil ilzay, ' 
by notification in the Gazette of fisclia, from time to 
tiine direct : 

" Presicl~llcy " Presidency of JXadras" includes - 
of Nadras." 

(a) the territories for the time being under the 
governnient of the Governor of Fort St. George in 
Council ; 

( b )  such of the dominions aforesaic.1 as the Gover- 
nor Geneirtl in Council mag, by notification in the 
Gazette of liadia, from time to time direct; 

" Presidency " Presidency of Bombily" means 

( 6 )  such -of the donlinions afoiesrtid as the Gover- 
nor Geneid in Council may, by notification in the 
GnzeZte of Z&~clia, from t.ime to time dii~ect ; . 

( c )  the Raidar&b&d Assigned Districts : . 

Govern- " Goverlllllent9' nleans the Governor ~ c l l c r a l  il; 
Council, so fala as the Act relates to thc :l.'residciicy 
of Uengal ; the ]3ei1son for the time heiag administer- 
ing the csecutive government of the I'residency of 
Fort St. Geol~gc, so far as the *4ct rclates to.,. the 

Prcsicleucy 



Presidencp of 3Taclms; and tlie person for the Lime 
being administering the executive Governiiiei~ t of 
the l'residelicy of Boinbay, so far as the Act relates 
to tlie l'residency of Boiz~ba~y : * 

" Letters of Aclministration" shall iilclude ally T~etters of 
letters of administra,tion, whether general or limited, $:$j;]istra- 
or with a VITill annexed, and letters ad collige~tcla 
b072C6 : 

" Next-of-kin" includes a widower or widow of a "Xeut-of- 
deceased person, or any other person who, by law 
and according to the practice of the Courts, would 
be entitled to lettcrs of administration in preference 
to a creditor or legatee of the deceased : 

"Officer" means a commissioned officer of Her " o R ~ c ~ ~ . "  
IIajcsty's Army, or of Her Majesty's Indian Arniy : 

" Soldictr" means a solclier of Her 31ajestyYs Army, ''Solclier." 
or European soldier of Her Majestg's Indian Army, 
ilicluding a warrant and a non-conzmissioned officer : 

" Assets" includes iinnzoveable as wcll as moveahle " Assets." 

property. 

YART 11. 

4. I n  each of the Presidcncies of Bcnga1,'~adras Designation 
and Bonzbay, there shall be an Adizzinistrator Geiicral. ?ftlleAdlnin- 

~s t ra tors  Ge- 
The said Administrators General sllall be called neral iu the 

three Presi- respectively the Adnlinistrator General of Bengal, dencies. 
the Adnzinistrator General of Madras, and the Ad- 
ministrator General of Bombay. 

5.  Such officers shall be appointed and may be Appointn~ent, 
suspended or removed by the authorities hereinafter s ~ ~ ~ e " ~ i o 1 1  

and removal 
mentioned respectively ; that is to say :- of Adminis- 

The Administrator General of Bengd, by the Gov- !$:'" Gene- 

ernor General i11 Council : 
the Adnzinistrator General of Madl.zts, by tlie Gov- 

ei.niizent of l k r t  St. George ; and 
thc Adizzinistrator General of T30111l~a~y, by the 

Goverllllleat of Uoiiibay. 
6. Any 
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Qnalific-tion Ally psrson hereafter appointed to the 
of' f'l~ture and 
c.o,,tinllance of Administrator Geileral or oficiatiag Administrator 
of existing General of any of said Presidencies, shall be a 

member of the'Bar of England or Ireland, or of the 
Faculty of Advocates in Scotland ; but ally perso11 
now holding such office shall continue to holcl tile 
same, subject to tlie provisioils containecl in the otllel- 
sections of tliis Act. 

Aduli~~istra- 7. The Adinini~t~ator General shall not be deemed 
tor General 

.not  all in tliat capacity to be an officer of any High Court. 
of High 
Court. 

Probaks,&c., 8, All probates and lctters of aclministration 
grauted by granted by any of the late Supreme Courts of Judi- 
C o ~ ~ r t s  to Ec- cature to the Ecclesiastical Registyay of such Court ; clesiastical 
Begistrars to in virtue of his office, sliall have tlie same cifect in 
11a~tve same all respects as to any act hereafter to be done or re- 
effect as if quired to be done under this Act, as if they had becn 
granted to 
Adlninistra- granted to the Administrator General. 
t o r  General. 

No Adminis- 9. No person now holding the office of Adminis- 
trator Gene- 
ra, to be Ec- trator General, or hereafter to be appointed to such 
clesiastical office in any of the said Presidencies, shall holcl tlic 
""gistYar- office of Ecclesiastical Registrar ; nor, without tlie 
Administra- 
tor express sanction of Government, any other office to- 
not t~ hold gether with that of Administrator Generd : 
ally other 

~,,;t~loot Provi'ded tliat the Administrator General of tlie 
sanction of Presidency may be appointed Official l'rustee under 
Government. Act No. XVII of 1864 (to constitzbte con ofice o f  

Oficial 59-ustee) : 
Provided also, that the Administrator General of 

Bengal may hold tlie office of Receiver of the High 
Court of Judicature at  Fort MTilliam. 

Pellnlty for 10. It is liereby declared to be an offence punish- 
trading. 
Exception. 

able in manner provided by section one hundred ancl 
sixty-eight of the Indian Penal Code, for any Admin- 
istrator Gene~al to tracle or traffic for his own bene- 
fit, or for the benefit of any other person, unless so 
far as appears t80 hiin to be expedient for the due 
nlaliagenlenl of tlie estates ~ v l ~ i c l ~  coillc into 11is 
charge'nnclcr the l)~'ovisions of this Act, and for tlic 
sole bcnefit of tlic s e ~ e ~ a l  l~c~sons  entitlcd lo the 

1"oc'ccls 
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proceeds of s11<'11 estatcs respcctijrely ; but this exccll- 
tion is not to be co~lstyued to alter tlie civil liabilities 
of the ildnzinistrator General as trrtstec of sncl~ 
estates. 

11'. Unless the Governor General in Council, or Secnrlty t obe  
the Government, with tho sanction of the Governor ~~;';;,~;,&l- 
General in Council, otherwise orders, every Adininis- c;,,,,,l. 
trator General hereafter to be appointed shall give - 

security to the Secretary of State for India for tlie 
clue execution of his office, for one ltikh of rupees by 
his own bond, and for another l&kh of rupees, or for 
separate suii~s amou~zting together to one ldkli of 
rupees by tlie dcposit of Government securities, or by 
the joint and several bond or boncls of two or nlorc 
s~mt ies  to be approved by Government, or partly by 
such dcposit and partly by sucli boncl or bonds : 

- 

Provided tliat every Administrator General may, s,~b,tit,,ti,,,~ 
with the consent of Government, substitute citller of ~vcnr i ty  

sureties. 
tllc said two lastr-mentioned kinds of security for 
another previously given for such last-mentioned lakh 
or any  art of i t ;  

and every Aclministrator General may, wit11 the 
consent of Government, and shall from time to time 
whcn required by Government so to do, cause fresh 
sureties to be substituted for any of those previously 
bound, so far as the security relates to the due exe- 
cution of liis office for the time then to come. 

12. No Administrator General shall be required No security 
by any Court to enter into any aclministration bond, f:lLz:i 
or to give otller security to the Court, on the grant of Administra- 
any letters of administration to him in virtue of his tor General, 
office. 

No Adininistratoz. General shall be required to 
verify, otherwise than by his signature, any petition 
prcscntod by hi111 under the provisions of tliis Act, 
and if the factas stated in any sucli petition are not 
within the ddnzinistrator General's own personal 
Itnowledge, tlic petition may be subscribed and verified 
by a31y person competent to make tlie verification. 

TVliocver malccs a statelllent in any such 1 ~ct i  tion. 
~vhich is false, ixlld ~vllicli llc either k n o ~ ~ ~ s  or bclicves 

to 
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to false or cloes not helicve to 11e trne, shall he 
dcri~ied to have intentiondl y givcn false evidence in 
a stage of a judicial proceeding. 

Al~l~ointrnent 13. Whenever any pel-son lioltling the office of 
of c~ficint- 
ills Aclulinis. Adnlillistrator General obtains leave of absence; the 
hrator Gene- Govcrnlllent may appoint soine person to officiate as 
rat. Adn~inistrator General, and suclz person, ~vhile so 

. officiating, sball be subject to the salve conditions 
and be bound by tlze same responsibilities as tile 
Admillistrator General by ally law for tlie ti1 e being l in force, and he shall be deemed to be Aclnzi istrator 
General for the tinie being under this Act, and shall 
be liable to give security lmcler section eleven in like 
nlrtnizer as if he haci been appointed A~lluinistrato~ 
General. 

PART 111. 

OP TIIE RIGHTS, POWEBS A X D  DUTIES O F  TIIE RDBLIN- 
ISTRATOR GEXE~~AL.  

As regards 14. SO far as regards the Administrator ,General 
-4dministra- 
tor General, of ally of the Presidencies of Beiigal, Macirtzs and 
High +lt Bombay, the High Court at  the Presidency town sllall 
atPresldency be deemed to be a Court of competent jurisdiction 
t,o~vii to be 
c,eellle,j a witliiii tlie nieaning of sections one l~undred alicl 
Co11.t of eighty-seven and one hundred and ninety of tlie 
competent 
jurisdiction Inciian Succession Act, 1865, wheresoever tvitllin tlze 
within lnean- Presiciency the property to be comprised in thc pro- 
in: ofAct batc or letters of administration niay be situate. 
of 1865, 
sections 187 
a ~ i d  190. 

Admiuistir- 15. Any letters of administration, or letters acl 

tor ent,it,led to colli,ge~~da bona, lzerenfter be granted by the High 
letters of ad- Court of Juciicature at  any Presicicncy town, sllall bc 
millistlxtioll, qra,nteci to  tlie Aciministrator General of the Prcsi- 
l~uless g ~ a n t -  

to next.of- clelzcy, unless tlzcg are grantcci to tlie nest-of-kin of 
I; in. tlie cleceased. * 

Adlllillistra- The Administrator Gcneral of the Presiciency sliall 
to r  C:enernl 
unLille,l ill he deelzieci by all the Cio~wt,s in tbe l?resideizcg to have 



a right to letters of adlllinistration in 1)referencc to prefereacc to 

that of any person inerely 011 the grouritl oi' his lwiug ~ , l , ~ ~ ~ d ~ : a ; ' " l l -  
a credit,or, a legatee other tlian an universal lcgatcc, legatee or 
or a frieiiil of the cieceascd. fiiend. 

16. If ally person, not being a Hindd, ITuliam- . C V ~ ~ ~ T I  ad~uill- 

nzatlan or Buddhist, or a person exempted uniler tlie zi:i:%f~~ 
Indian Succession Act, 1865, section tliree hundred persons ot11c.r 
and thirty-two, from the operation of that Act, shall t' Ian Hindks, 

&c is to  be have died, whether mitliin any of the said Presidencies by ' idmlnis-  
or not, and whetller before or after the passing of trator 
this Act, and slidl liavc left asscts exccecliiig at  the Gelleral. 
datc of the cleat11 or within one year thereafter t l ~ c  
valuc of one thousand rupees -\vithin any of thc said 
Presidencies, 

ancl if no person to mho-uiz the Court -\r~ould llarc 
jurisdiction to comnzit ndniinistsation of S I ~ C ~ I  assets 
has, mitllili one iiwnth aftcr liis death, appliecl in sucli 
P1~esiclelicy for probate of his TTTill, or for any letters 
of nciministration of his estate, 

the Aclliziizistrator General of the Presiclency iu 
wlliclz such assets are, shall, within a reasonable tiiiie 
after he has had notice of the death of such person, 
ancl of his having left such assets as aforesaid, takc such 
proceedings as may be necessary to obtaiu from tllc 
Higli Court a t  the Presidency town, letters of aclmin- 
istration to the effects of such person, cithcr generally 
or with a TVill annexeci, as the case nzay requirc. 

Whenever the Administrator General of the Fresi- 
dency takes proceedings undcr this section, i t  shall be 
sufficient if the petltioll required by section t - \ ~ o  
liundred and forty-six of the Indian ,Succession Act, 
1866, states 

(a) the time and place of the deceased's death to 
the best of the petitioner's knowledge or belief, 

( b )  that the deceased left solve prolnerty within the 
Presidency as hereinbefore defined, anel 

(c) tlie ai~iount or valuc of assets which arc likcly 
to conie into the petitioiicr's hands. 
19. M'henevcr :my person, ~vlletllcr a IIind6, Mu- Powom to 

Ilammaciali or 131 ~ilcihis l, or noi , shall have ciiecl leaving Ad- 
illiuistralor rtsscts n~ithin thc local lililits of' the orcliuary orisinal c,,,,,,l to 
apply rol ail. 

civil u ~ i ~ ; z ~ r a ~ i o E l  
I .; 












































